
APPENDIX -12 
 

 

IN THE COURT OF ASSISTANT SESSIONS JUDGE, 
SONITPUR, TEZPUR.              

 

Present: Nabajit Bhatta. AJS. MA, LL.B. 

Assistant Sessions Judge, Sonitpur, Tezpur 

 
 

(11th April, 2022)  
 
 

(Sessions Case No. 234/ 2019 )  
 

 
(FIR NO.156/2018 DATED 31-08-2018 / FORGED CURRENCY CASE/ AND 

RANGAPARA POLICE STATION) 

COMPLAINANT :   
    SRI ANANTA DAIMRI 

REPRESENTED BY  
 
 
 
 

   SMT. N. RAHMAN, ADVOCATE 
   ADDITIONAL PUBLIC PROSECUTOR 

ACCUSED       SRI NIJUM BASUMATARY 
S/O SRI BJEN BASUMATARY 
VILL- PUB BORBEEL GAON 
P.S.-  RANGAPARA 
DIST- SONITPUR, ASSAM 

REPRESENTED BY  
 
 
 
 

    MR. B.K. BASUMATARY,  ADVOCATE 
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APPENDIX -13 
 

Date of Offence  31-08-2018 

Date of FIR.  01-09-2018 

Date of Charge-sheet  30-09-2018 

Date of Framing of Charges  06-02-2020 

Date of commencement of evidence  23-02-2021 

Date on which judgment is reserved  11-04-2022 

Date of the Judgment  11-04-2022 

Date of the Sentencing Order, if any  None  

 
 

ACCUSED DETAILS: 
 

Rank of 
the 

Accused 
 

 

Name of 
Accused 

 
 

Date of 
Arrest 

 

Date of 
Release 

on Bail 

Offences 
charged 

with 
 

 

Whether 
Acquitted 

or 
convicted 

 
 

 

Sentence 
Imposed 

Period of 
Detention 

undergone 
during Trial 

for purpose 
of Section 

428, Cr.P.C. 

1 Sri Nijum 
Basumatary 

 

01-09-2018 06-10-
2018 

489 (B)/ 
489 (C) 

IPC 

 Acquitted none    35  days 

2 



3 

 

 

 

IN THE COURT OF ASSISTANT SESSIONS JUDGE, SONITPUR, TEZPUR.              

                                    SESSIONS CASE NO. 234/2019 

                              ( GR CASE NO.3316/2018 ) 

 

State of Assam. 
                  -vs- 
Sri Nijum Basumtary.                                          ..............  Accused.  

 

U/S: 489 (B)/489 (C) of  I.P.C. 

 

Present:                                                   Nabajit Bhatta. AJS. MA, LL.B. 

                                                    Assistant Sessions Judge, Sonitpur at   
             Tezpur. 

 
11 th day of  April, 2022 
 

Smt. N. Rahman    :                               ………..     Advocate for state. 

      Mr. B. K. Basumatary:                               ……...      Advocate for Accused. 

 

Date of  Hearing :   23-02-2021, 04-12-2021 & 15-03-2022          

Date of Argument : 05-04-2022     

Date of Judgment : 11-04-2022   

 

                                                  JUDGMENT 

1.  Prosecution story in brief is as follows that on 01-09-

2018 the complainant Sri Ananta Daimari lodged an FIR 

before the Rangapara Police Station to the effect that the 

accused Sri Nijum Basumatary took Rs.20,000/- (Rupees 

Twenty Thousand) only  from Smt. Champa Basumatary on 

loan and on 31-08-2018 at about 8 p.m., the accused person 

returned her the loan amount of Rs.20,000/- (Rupees 

Twenty Thousand) only where Rs.10,500/- (Rupees Ten 
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Thousand five hundred) only were found to be fake one. 

Hence, the case.   

2.  The instant case was registered u/s 489 (B)/489 (C) of 

I.P.C. and police investigated the same. After completion of 

investigation, police submitted charge-sheet against the 

accused Sri Nijum Basumatary u/s 489 (B)/489 (C) of I.P.C.  

3. On appearance of the accused Sri Nijum Basumatary before 

the learned Judicial Magistrate, 1st Class, Tezpur, copies of 

relevant documents were furnished to him and then the case 

was committed by the Learned Judicial Magistrate, 1st Class, 

Tezpur to the Hon’ble Court of Sessions, Sonitpur as the case 

was exclusively triable by the Hon’ble Court of Sessions. 

Thereafter, the case has been transferred to this court for 

trial.  Accordingly, charge u/s 489 (B)/489 (C) of I.P.C. has 

been framed against the accused person and the said charge 

read over to the accused person to which he pleaded not 

guilty and claimed to be tried.  

4. Prosecution in order to prove the case has examined five 

witnesses including the complainant. Defence plea was total 

denial. Defence has adduced no evidence. Statement of the 

accused Sri Nijum Basumatary u/s: 313 Cr.P.C. has been 

recorded.   

5. Points for Determination:- 

1. Whether the accused on or about 31-08-2018 at 

around 8 p.m., under Rangapara Police Station, 
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made transaction of Rs.20,000/- with Smt. Champa 

Basumatary, out of which Rs.10,500/- (Rs.500/- 

denominations) knowing the same to be forged (or 

counterfeit) currency notes and that the accused 

thereby committed an offence punishable U/S 489 

(B) of the Indian Penal Code?   

2. Whether the accused on the same date, time and 

place, had in his possession forged (or counterfeit) 

currency notes handed over to Smt. Champa 

Basumatary, knowing the same to be forged (or 

counterfeit) and intending to use the same as 

genuine and that the accused thereby committed 

an offence punishable U/S 489 (C) of the Indian 

Penal Code?   

6. Heard argument from the learned counsel of the accused. 

On perusal of the evidence on record and case diary, the 

very findings are as follows :  

DISCUSSION, DECISION AND REASONS THEREOF 

7. Prosecution opening the account of examining the 

witnesses, first brought Sri Ananta Daimari as PW-1. PW-1 

has deposed that he is the complainant of this case. He 

knows the accused person. The incident occurred in the 

year 2019. He was residing at Rangapara. He was 

informed by Sumsuma Narzary that some fake currency 

notes have been found in their area. The accused was 

falsely implicated with the offence of fake currency notes. 
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He has lodged the ejahar without looking at the fake 

currency notes. He lodged the ejahar against the accused 

person. Ext.1 is the FIR and Ext.1(1) is his signature. As he 

called at the police station hence, the O/C asked him to file 

one ejahar. Police took his signature in the Seizure List. 

Ext.2 is the Seizure List and Ext.2(1) is his signature. He 

could not say whether those currency notes were seized by 

the police or not. (On being shown the currency notes to 

the witness by the prosecution).   

8. In cross-examination, PW-1 deposed that at the time of 

occurrence, he was VDP Secretary. If some incident 

occurred in their area, they informed him as he was the 

VDP secretary. After getting the information, he informed 

police regarding the incident. The distance from Rangapara 

to Borbil is about 9 Kms. He is residing at Rangapara. He 

has not seen the fake currency notes. He put his signature 

as police asked him.           

9. PW-2: Sri Daithan Basumatary has deposed that he knows 

the informant. He also knows the accused person. The 

incident occurred about 1 ½ years ago. One Champa 

Basumatary took Rs.20,000/- (Rupees Twenty Thousand)  

from him with a promise to return the amount within one 

week. After few days Champa Basumatary returned back 

the amount of Rs.20,000/- to him, then he found some 

fake currency notes. When he asked regarding the fake 

currency notes then Champa Basumatary stated him that 
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the accused gave the money to her. After that the 

complainant informed before the police station regarding 

the incident and police came and took the accused to the 

police station. Police seized the said fake currency notes. 

Ext.2 is the Seizure List and Ext.2(2) is his signature. He 

could not say whether those currency notes were seized by 

the police or not.  (On being shown the Mat.Ext.1 

(currency notes) to the witness by the prosecution.) 

10. In cross-examination, PW-2 deposed that he did not 

see the currency notes seized by police. He does not 

remember how many number of currency notes he gave to 

the police. Police took the money from him at the police 

station. There was no mark on the currency notes which 

were seized by police. He does not remember how many 

notes were seized by police. He gave signature at his 

home. He gave the money to the police openly. It was not 

packed in any envelop. Police took his signature on blank 

paper. There was no writing on the blank paper. Police 

recorded his statement. He has not stated before the 

police what he has stated before the court today.  He does 

not know whether police took signature of Champa 

Basumatary in the Seizure List. He has no personal 

knowledge whether the accused brought the money from 

him or from any other person. He has no any personal 

knowledge whether the currency notes were fake or not. 

He has no personal knowledge whether the currency notes 

were tested by the expert or not.     
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11. PW-3: Sri Thaipram Basumatary has deposed that he 

knows the complainant. He knows the accused. The 

incident occurred near about one year ago. One day police 

went to Borbil village and asked him regarding the accused 

Nijum Basumatary whether he knows him. Then he replied 

to the police that he knows him. After that police took his 

signature on a piece of paper. Then he left the place.  He 

came to know that police seized some currency notes and 

they asked him whether it was genuine or not. Ext.2(2) is 

his signature in Ext.2 (seizure list). 

12. In cross-examination, PW-3 deposed that he has not 

seen any currency notes. Police did not inform where they 

seized the currency notes. He did not go to the house of 

the accused.      

13. PW-4: Sri Sunsuma Narzary has deposed that he 

knows the complainant and the accused. The incident 

occurred near about two years ago. On the day of incident, 

he was at home. He came to know that an incident 

regarding money happened in their village and police came 

to their village. Police asked him to give a signature and he 

gave his signature. 

14. In cross-examination, PW-4 deposed that he has not 

seen any currency notes. Police did not inform where they 

seized the currency notes. He did not go to the house of 

the accused.      
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15. PW-5: Sri Srikumar Neog, I.O. has deposed that on  

01-09-2018 he was at Rangapara Police Station as 

attached officer. On that day complainant Sri Ananta 

Daimari lodged the FIR before the O/C of Rangapara Police 

Station and the same was endorsed to him for 

investigation. The O/C of the Police Station registered the 

case as Rangapara Police Station Case No.156/2018 u/s 

489 (B) and 489 (C) of IPC. After that he went to the place 

of occurrence Borbil gaon. He seized 21 nos. of 500 rupee 

currency notes from the accused Nijum Basumatary. Ext.2 

is the Seizure List and Ext.2(3) is his signature. He has 

seen the seized currency notes on today at the court. 

MR.Ext.1 is the aforesaid notes which were seized by him. 

He recorded the statements of the complainant and the 

witnesses. He drew the Sketch Map of the place of 

occurrence. Ext.3 is the Sketch Map and Ext.3(1) is his 

signature. He arrested the accused Nijum Basumatary. He 

sent all the seized currency notes to the Reserve Bank of 

India, Guwahati Branch to verify its genuineness. After that 

RBI, Guwahati Branch, has submitted the report. Ext.4 is 

the report of RBI, Guwahati Branch. He forwarded the 

accused Nijum Basumatary to the court and learned court 

sent him to judicial custody. After completion of 

investigation, he submitted charge-sheet against the 

accused Nijum Basumatary u/s 489 (B) and 489 (C) of IPC. 

Ext.5 is the charge-sheet and Ext.5(1) is his signature. 
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16. In cross-examination, PW-5 has deposed that he did 

not seize the aforesaid notes from the possession of the 

accused. He cannot say how many notes are genuine or 

fake at the time of seizing the aforesaid notes. He seized 

the notes while Niran Basumatary handed over the notes 

to him. He sent the notes to RBI, Guwahati Branch to 

verify but he did not make any endorsement for verifying 

them. In the Ext.4 it was mentioned that the report sent 

by RBI, Guwahati Branch was not final and further 

assessment is to require for veracity of the notes seized by 

him.  

17. I have minutely perused the evidence on record 

including the cross-examination of the witnesses. In the 

evidence –in-chief the complainant (PW-1) has stated that 

the accused was falsely implicated with the offence of fake 

currency notes. In cross-examination the PW-2 has 

deposed that he has no personal knowledge whether the 

currency notes were fake or genuine. The PW-1, PW-2 and 

PW-3 and PW-4 have also deposed that they have not 

seen the fake currency notes when they put signatures on 

the seizure list (Ext.2). They put signatures as stated by 

police on the seizure list (Ext-2).  On perusal of the Ext.4 it 

appears that the report sent by RBI, Guwahati Branch was 

not final and further assessment is to require for veracity 

of the notes seized by I.O.    Hence, the prosecution could 

not established that the seized currency notes are fake.  
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18.  From the above discussions no sufficient incriminatory 

materials have been found against the accused person. Thus 

keeping view of what has been discussed above this court has 

no least hesitation that the prosecution has failed miserably to 

establish the guilt of the accused person U/S: 489(B)/489 (C) 

of I.P.C. beyond reasonable doubt. Hence, the accused Sri 

Nijum Basumatary is not found guilty.       

   ORDER.  

            Accused person namely Sri Nijum Basumatary is 

acquitted from the Charge U/S: 489(B)/489 (C) of I.P.C. and 

set at liberty forthwith. 

           The bail bond of the accused person is extended for 

six months. 

            Given under my hand and seal of this court on the 

11th Day of April, 2022. 

 
 
         Nabajit Bhatta. 
                                                         Assistant Sessions Judge 
        Sonitpur, Tezpur. 
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APPENDIX -14 
LIST OF PROSECUTION / DEFENCE / COURT WITNESSES 

A. Prosecution: 
RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE WITNESS, EXPERT 
WITNESS, MEDICAL WITNESS, PANCH 

WITNESS, OTHER WITNESS) 

PW: 1 Sri Ananta Daimari Informant & Panch Witness 

PW: 2 Sri Daithan 
Basumatary 

Panch Witness 

PW: 3 Sri Thaipram 
Basumatary 

Panch Witness 

PW: 4 Sri Sunsuma Narzary Other witness 
PW: 5 Sri Srikumar Neog, I.O. Police witness 

 
B. Defence Witnesses, if any :  

RANK NAME NATURE OF EVIDENCE 
(EYE WITNESS, POLICE WITNESS, EXPERT 

WITNESS, MEDICAL WITNESS, PANCH 

WITNESS, OTHER WITNESS) 

NIL NIL NIL 

 
C. Court Witnesses, if any :  

RANK NAME NATURE OF EVIDENCE 
(EYE WITNESS, POLICE WITNESS, EXPERT 

WITNESS, MEDICAL WITNESS, PANCH 
WITNESS, OTHER WITNESS) 

NIL NIL NIL 

 
LIST OF PROSECUTION/ DEFENCE/ COURT EXHIBITS  
A. Prosecution:  
Sr. No Exhibit Number Description 

1.  P-1/PW-1 Ejahar 

2.  P-2/PW-1, PW-2, PW-3, PW-5 Seizure List 

3.  P-3/PW-5 Sketch Map 

4.  P-4/PW-5 Report of RBI 

5.  P-4/PW-5 Charge-sheet 

 
B. Defence:  
Sr. No Exhibit Number Description 

 NIL NIL NIL 
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C. Court Exhibits:  

Sr. No Exhibit Number Description 

NIL NIL NIL 

 
 
D. Material Objects:  
 
Sr. No Exhibit Number Description 

1 MO1 Currency Notes 

 
 
 
 
                         Asstt. Sessions Judge 
                                                                                 Sonitpur, Tezpur 


